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Mr. P.N. Jatti: Counse] for the applicant. 
Mr. V.S. Gmjar, Comisel for the respondents. 

Heard the leru·ited counsel for the pru1:ies. 

Leamed com~sel for the applicant submits that respondents have 
cancelled the intervi¢w and as such this OA has become infmctuous. TI1e 
learned counsel for the respondents does not dispute this iact. 
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Accordingly, the OA is disposed of with no order as to co8ts. 

~) 
(M.L. CfV\UBAN) 

MEtviBER (J) 


